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H j CENTRAL ADMINISTRATIVE TRIBUNAL, 
BANGALORE BENCH. 

CONTEMPT PETITION NO. 29/ 	1994 

IN. 

ORIGINAL APPLICATION NO. 40/ 1991 

TIIJRSDAY, THE 8THOFSEPTEP1BER, 1994 

.SHRI V.RAMAKRIS)UN 	 ... MEMBER (A) 

SHRI A.N. VIJ3ANARADHYA 	 ... MEMBER (3) 

Shri L. Chandra Slsigh, 
S/oLate Shri Lekahman Singh, 
nowed about 50 years, 
working as Vshicle Driver, 
Ort'1ce of the Divisional Railway, 
Manager Works, Southern Railway, 
Bangalore. 	 ... Petitioner 

(By Advocate Shri P1.S.. Anancléramu ) 

H 	 •. 	
Vs. 

Shri .-MohanA. Mon, 
Divisional Personnel Officer, 	 , 
Oivisional Office, 	- 
Peronnel Branch, 
Southern Railway, 
Banalore. 	 ... Respond.t 

(By Advocate Shri N.S. Praead ) 

ORDER 

Shri-_V.akriehnan,iMembsr (A) Z 

- 	Shri L. Chandra Singh,3theappltcentin OA 40/91hae riled a 

- 	- 
contempt petition challenging what 1äc0diri9 to his is the railway 

authority's action disregarding the Tribunal's decision rendered on 

27.8.93. 

2. 	The Tribunal vids its ordeT dated 27.8.93 in OA .40/91 had 

directed that the applicant's seniority ehould be rerixed in the cadre 

/ Clu of  ( • 

	

	 in such .a manner that he ranks above Shri Venkatesh drivers  
)i 

V ) 	/ kJn1yappa who started tunctioning 88 a Driver from a date later than 

that of the applicant. 
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I 
The Tribunal also however held that there was no merit in 

the other contention of the applicant that he should rank senior to 

R-5 to 9 who started functioning as Drivers from dutee earlier to tht 

of the applicant and also got regularieed earlier. In pursuance tO 

this direction, the Divisional. Office, Southern Railway, Bgalors, 

revised the provisional seniority list as on 1.11.93 by its order 

dated 24.11.93 as at Annexure A-2. In this gradation list, the 

applicant has been ehoi above Shri Venkatesh PTunyappa, Reipandent 

No.4, but has been placed below the other private respondents as per 

the direction of, the Tribunal. However, on. 24.2.949  a corrigenim 

(Annexure A-3) was iaeud which reads as follows*- 

"Subi Seniority list of Staff Car Drivers 
SBC Division. 

Refi This office letter No. 8/P. 671/IT/PCI 
Vol.1 dated 24.11.93. 

The date from which Shri H. Ahmed Hussein, Sl.No.4 of 
the above seniority list is continuously working as Driver 
may be read as 25.08.80 instead of 28.04.83 under column 
No.?. 

The date of reilarieation of Sri L. Chandra Sin, 
51. No.5 may be reid as 3.3.89 instead of 19.3.81 under 
column No.8.0  

Shri Anandaramu, learned counsel for the applicant submits that the 

corrigencbm has taken away the benefit of eeniOritytihichwascon-

verredby the letter dted24.11.93. He further submits that the 

corrigendum dated 244.94 as at Annexure A-3 has defied our direction. 

3. 	The respondents in their reply statemEnt have categorically 

stated that the Corrigendum will, not alter the position in the senio-

rity list as at Annexure A-29 he relevant portion of the reply reads 

as tollows: 

r 



TR1E COP 

Section Off ice? 
1 Administr3ti'e Tribunal 

Bangalore Bench 
Bang alofe 

"The corrigendum issued correcting the data of regu1.eri 
eation of promotion as 3.3.89 without altering his position 
in the seniority list will not lead to disobedience of this 
Hon'ble Tribunal's orders, in as much as the applicant has 
been placed above Shri Venkatesh l'niappa in te seniority 
list and the Hon'ble Tribunal has also noticed that he. 
should be below Abmed Hussein which is the ranking that is 
given to him now. 

The respondent estifliti that no disregard or die-respect 
has been ehokn to this Roó'ble Tribunal's orders. The 
respondent has complied with the orders of thisHon'b]s 
Tribunal in full." 

Shri P.S. Prasad, learned standing counsel for respondeta also makes 

it clar that the intention of the respondent is not to alter the 

seniority of the applicant who is placed immediatelyaboVe 'Shri Venka 

teeh Nunlyappa and immediately below Shri K. Ahmad Hussain, which is 

inconsonance with the direction of this Tribunal. 

il 
4. 	In view of the categorical assurance by the railways 'a* also 

b'rou4t out by the 1 etned etandin g counsel durIng the hearing that 

the eplicant'8 seniority will be regulated in strict conformity with 

I. the directions of this Tribunal that the Corrigendum dated 24.2.94 
L 

does not alter, this position, we find that the Railways have not 

-cornrnitted - any contempt. Wi, accordingly dismiss this contempt Øeti-

tion and the alleged conteirners are discharged. 

( A.N. VujjanaradhYa ) 
MøflbBI (3) 

( U. Ramakrishflafl ) 
flanber (A) 


